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(At this stage, some hon. Members left the
Chamber.) THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Now, I think that
discussion on U.P. is over. (Interruptions).

SHRI N. GIRI PRASAD (Andhra
Pradesh): Madam, I would like to................

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Do you want to raise it again?

SHRI N. GIRI PRASAD: Madam, I am on
a different point. There was an announcement
by the Home Ministry or some authorities
that in order to improve the law and order
situation in U.P., a
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Committee was being proposed by the
Government. We are directly discussing the
law and order problem under the Governor's
or any other rule. With reference to this
aspect, I think it is incumbent on the part of
the Home Minister to clarify this point. What
is the structural arrangement he has proposed,
before a popular government comes in, for a
better governance or a better law and order
situation?

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): I think the discussion on this
particular subject is over.

SHRI N. GIRI PRASAD: I am only
seeking a clarification.

THE VICE-CHAIRMAN (MISS SAROIJ
KHAPARDE): I have to finish the business
by 5 p.m.

SHRI N. GIRI PRASAD: He can make a
clarification if he is willing, Madam. If he is
not willing, it is all right. But please do not
rule him out, Madam. That is the only request
I make.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): The Minister is not ready. The
Minister is not willing to respond to your
query now. Let us move on to the next item of
business.

THE LALIT KALA AKADAMI
(TAKING OVER OF MANAGEMENT)
BILL, 1997

THE VICE-CHAIRMAN (MISS SAROIJ
KHAPARDE): The Statutory Resolution
disapproving the Lalit Kala Akadami (Taking
Over of Management) Ordinance, 1997 and
the Lalit Kala Akadami (Taking Over of
Management) Bill, 1997.

Shri Ram Jethmalani. Not here. Is he here
anywhere? No, not seen. Shri Ram Gopal
Yadav.
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Shri Suresh Pachouri. Not here. Shri
Ramdas Agarwal. He walked out. Not here.
Shri Satish Agarwal. He is also not here.

May I ask the hon. Minister to move the
Bill?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI S. R.
BOMMALI): Madam, I beg to move:

That the Bill to provide for the taking over
of the management of the Lalit Kala
Akadami for a lim'ted period in the
public interest and for matters
connected therewith or incidental
thereto, be taken into consideration.

The question was proposed.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Mr. Minister, would you like
to speak on the Bill?

SHRI S.R. BOMMALI: No, Madam. It may
be taken up for consideration (Interruptions).

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): There are some Members
who would like to speak on this Bill.

Mr. Malkani. He is not here. Shri Ram Deo
Bhandari.
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SHRI K.R. MALKANTI (Delhi): Madam, I
rise to oppose this Bill. Things have not been
very well with the Lalit Kala Akadami. But I
think more than the artists or the members of
the Lalit Kala
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Akadami, it is the Government which is
responsible for whatever has gone wrong with
the Akadami. The Akadami was set up in the
mid-fifties and very good things were done by
the Akadami. Respected Maulana Azad, who
was in-charge of Education at that time, had
said that the old predecessors, who would
patronise these arts, had gone. So, it was
necessary to come out with these Akadamis. In
the first Akadami, there were only senior
artists. Nobody has any quarrel with that. This
went on for almost 20 years and then the
Government decided that some junior artists
should also be there. This was also a
Government decision. There was a Khosla
Committee Report when Professor Nurul
Hasan was the Education Minister, and this
was all right. Almost ten years back, in 1988,
Government appointed yet another committee,
the Haksar Committee. This Committee gave
its report two years later in 1990. He found
that something was wrong with all the
Akadamis. He did not find anything wrong
with the Lalit Kala Akadami. But the question
is this. When the Haksar Report came in 1990,
why has the Government taken seven years to
do anything in the matter? I find a serious
problem with this Government. In the name of
autonomy they did not issue even guidelines to
the Akadamies. When they think something
has gone wrong, they want to take over the
entire control of the Akadamy. Now this Bill
provides that the Government will take it over
for three years. Who will look after the lalit
kala during these years? Bureaucrats?
Bureaucrats might be artists of their own kind.
What do they know about lalit kala? The man
who is now put in charge of the administration
is not an artiste. He is a finance man. It is a
very good thing. But he knows nothing about
lalit kala. The reality is that another Joint
Secretary in the same Ministry will be
wielding the remote control. It is unfortunate if
the same man who creates a controversy
wherever he goes—in Bhopal he got himself
appointed as life member of Bharat Bhawan—
will be in real control.
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If things are not going too well with the
Akadamis, the_ responsibility is basically of
that particular Joint Secretary who has been in
charge of all these Akadamis. He is so
controversial that he has got an Academy
award for himself. He has been issuing
payments in the name of his wife and brother.
He is a lawless kind of a man who will be
wielding the remote control in the Lalit Kala
Akadami. The point is that if something had
gone wrong with the Lalit Kala Akadami,
what action did the Government take? Did
they prosecute anybody? Did they suspend
anybody? If the charges against them were not
all that serious at all, why is the extreme step
of bureaucratising the whole thing? I am told
that the Lalit Kala Akadami has a very good
studio. It is known as "Garhi". I have not had
the good fortune of visiting it. But because
there are no rules and regulations of any kind,
people who have got into it ten and twenty
years ago, are still there. Nobody knows how
to move them out. Many of them are not
paying any rent. Some of them are paying rent
irregularly. Who is responsible for all this?
There is another problem. If the Government
wants to put things right, they can take it over
for six months or for maximum one year. That
should be enough; otherwise, you will be
ruining the Akadamy completely.

Another aspect to be taken note of is that
these Akadamis were set up forty years ago.
Things have changed in a big way. For
example, these Akademies give prizes. Much
bigger prizes are offered by different
organisations. We have this Lalit Kala
Akadami. Many big exhibitions are being
organised in Calcutta, Delhi, Madras and
elsewhere. So, these have become almost
irrelevant. Therefore the Government should
give very serious thought to it, how to update
these Akadamis, how to make them really
worthwhile; otherwise, they will serve no

purpose.

In conclusion I would only say that it must
not be bureaucratised. Maybe, the Ordinance
has been issued earlier and the
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people might have been sent home. The
Government may take it over for three months
or six months with an upper limit of one year. I
would also submit that the Lalit Kala Akadami
does not have to be confined to lalit kala
artistes only. There are art critics. They have
connoisseurs of art. All these people and
many other Akadamies which are there
should also be associated. Three Akadamies
today are in the same building. But anybody
will tell you that the leaders of the three
Akadamis will meet only in the lift. There is
no reason why a representative of Sahitya
Akademi should not sit on the Lalit Kala
Akadami or a representative of the Lalit Kala
Akadami should not sit on the other. There
should be complete co-ordination; otherwise,
there is no point in putting them together.
That is all I want to say, Madam. Thank you.
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SHRI ASHOK MITRA (West Bengal):
Madam Vice-Chairman, I am very grateful to
you for offering me this little time to make
some comments.

THE VICE-CHAIRMAN  (MISS
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SAROJ KHAPARDE): Mr. Mitra, why should
you be grateful. It is your right.. You are an
hon. Member of this House, Mr. Mitra.

SHRI ASHOK MITRA: Thank you very
much.

These three akademfs, the Lalit Kala
Akademi, the Sahitiya Akademi, and the
Sangeet Nataka Akademi, are our pride. The
nation has been served extremely well by the
distinguished personalities who had presided
over these three akademis of great eminence.

But Madam, we allowed, the Government
allowed, these akademis to go to their sf™.
*nis has happened for fa>- _jons. One is,
nobody bothered to formulate rules and
regulations, to be scrupulously observed.
Much worse, a creed of sychophancy has got
injected into these akademis. We appoint one
or two persons, around whom we have, in a
concentric circle, persons who do not have the
qualifications to be where they are. This is
how the whole drift towards degeneracy
starts. This has what has happened here.

Unfortunately, for more than a dozen
years, the Government—by
'Government' I mean the Ministry of Culture,
or, the Ministry of Human Resource
Development—did not worry about the
situation. What was going on inside the
Akademi was a tyranny of one or two
individuals. Finally, you get hold of an
eminent citizen of the country like Mr. P.N.
Haksar and ask hrm to go into the problems
that have been there, that have been created.
This gentleman works very hard and he
produces a report. But nothing happens.
Months pass. Years pass. Nothing happens.
We put questions in Parliament, asking as to
how many of the recommendations of the
Haksar Committee have been accepted, how
many have not been accepted; the reasons
therefor. No response. This is some kind of
trying to evade the issue.

I would suggest to the hon. Minister. Let
bygones be bygones. Finally, you
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have decided to take over. For three years,
you will be presiding over it. What I would
suggest to you, what I would request you, is
this. Call the leading urtists, call the leading
painters, call the leading sculptors, Let there
be no intermediary between you and them. Set
aside a couple of days. Talk to them. Ask them
as to what their problems are. Take their
suggestions, Finally, try to make the Akademi
into something of which all of us can be once
more proud of,

In this connection, I want to make one plea
to the Government. Many promising urtists and
sculptors have been working in Delhi. They
have formed a co-operative of their own. I
hope the hon. Minister is listening.

SHRI S.R. BOMMALI: Sure.

SHRI ASUOK MITRA: They have toriswd
a cu-upeialive it their own. They have some
plot which was made available to them by the
Akademi in the past for them to work in.
They are struggling artists, Oflate, apparently,
there was an attempt to raise the rental of the
place that they occupy. This is something which
they cannot afford.

In any ease, we want to promote art. We
want to offer an assurance to the artists and
sculptors that the Government has, in mind,
their interest, that the Government has every
intention to help them, enabling their
capabilities to blossom. I hope, under the
Minister's imaginative guidance, the rift that
has developed between the authorities and the
artists community in the country, in general,
and, in Delhi, in particular, would be narrowed
down and, ultimately, made to disappear.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): May I request
the 1) M1 Minister to reply, please?

SHRI S.R. BOMMALI: Madam, taking over
of an autonomous body by the Government is
u very painful act. This was an autonomous
body constituted to serve the artists and help
them. In earlier days, very reputed persons
occupied the
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chairmanship of this body and helped cultural
activities in this country. But, unfortunately,
things started deteriorating in the institution,
Therefore, a Committee was appointed in
1988 under the chairmanship of Mr. Haksar,
who had given a report in 1990. He made very
constructive recommendations about how to
revamp the Akademi and also improve its
working in a more democratic way. Those
recommendations were said to be academic.
They were not accepted; they were practically
rejected. And malpractices, misuse of authority
and misappropriation continued. 1 may
mention here, that even senior Members of
Parliament like Mr, George Fcrnandes and Mr.
Chaturanan Mishra—who is a Minister—wrote
lengthy letters to the then Minister. And in the
national press, both in English and Hindi, there
were a number of write-ups criticising the
working of the Akademi. Particularly, the
Union of the employees of the Akademi had
umpteen times met the Minister and the
concerned authorities and brought to the
notice of the Government the malpractices
that were going on.

After this Government assumed office, we
ordered a special audit and a special inquiry,
which revealed large-scale misuse of authority
and misappropriation. Wan give some
instances only. Important books numbering
208 are missing. And paintings are missing.
Not only that. Awards were given to their own
kith and kin. Also, appointments and
promotions were made in violation of the rules
and regulations. There was, practically, no
administration.  Things were  conducted
arbitrarily in the Akademi. The Akademi,
which was meant to help the artists of the
country, only helped the members. I am not
going into the details of the press reports and
letters of Members of  Parliament,
representations made by the Unions or the
Special Audit Report, but I am only mentioning
a few instances to justify that it was absolutely
necessary to take over the Akademi.

Madam, the Ordinance provides for
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three years. But I assure this House that we do
not want to continue the Administrator for three
years. We would like to implement the
recommendations of the Haksar Committee
and democratise this body. I want this
Akademi to be managed, as early as possible,
by the artists themselves in a democratic way. |
would only assure hon. Members, who have
expressed their anxiety about the running of the
Akademi, that it will be in the interests of the
artists and we will try to help them. The
distance that has been created between the
Akademi and the artists will be diminished. I
assure hon. Member, Mr. Ashok Mitra, that
nobody will be harassed, but those to whom the
premises have ben rented out must pay the rent.
The arrears of rent are to the tune of more than a
lakh of rupees. No rent has been paid at all. This
cannot be allowed. Every person should pay the
rent which has been fixed reasonably. We do
not want to evict anybody unless he violates the
terms of the agreement.

Madam, as early as possible we will introduce
amendments to the Constitution of the
Akadami on the basis of the Haksar
Committee recommendations, and we will try
to hand it over back to the people in a
democratic way.

With these words, I appeal to the House to
pass the Bill placed before the House.

SHRIMATI VEENA VERMA: What about the
Experts Committee or the Salahkar
Commitee?

SHR1 S.R. BOMMAL: I will consider your
proposal to appoint an Advisory
Committee.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): You did not respond to Mr.
Malkani's point.

SHRI S.R. BOMMAL: I have replied to it.

SHRI S.M. KRISHNA (Karnataka): If I have
heard the hon. Minister right, he
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said that there were about 3,000 books which

were missing. Were any efforts made, or are

any efforts going to be made, to recover those

books and then to bring the culprits to books?

SHRI S.R. BOMMAL: We will try to recover
those books. Otherwise, we will take what legal
.action is to be taken.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): The question is:

That the Bill to provide for the taking over of
the management of the Lalit Kala
Akadami for a limited period in the
public interest and for matters connected
therewith or incidental thereto, be taken
into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): We shall now take up clause-
by-clause consideration of the Bill.

Clause 2 was added tc the Bill.

THE VICE-CHAIRMAN (MISS SAROIJ
KHAPARDE): We shall now take up clause 3
of the Bill. There is one amendment, No. 1 by
Shri K.R. Malkani.

Mr. Malkani, are you going to move the
amendment?

SHRI K.R. MALKANI: Madam, I move:

That at page 2, for the words "three years"
occurring at two places' the words "one
year" be substituted.

SHRI S.R. BOMMAIL: I appeal to you not to
press the amendment. You withdraw the
amendment.

SHRI K.R. MALKANI: Okay, but may I
request the hon. Minister to see to it that
things are sorted out within one year.

SHRI S.R. BOMMALI: All right.

SHRI K.R. MALKANI: Please don't allow
Joint Secretaries to monkey with it and
bureaucratise the whole damn thing.

Okay, I want to withdraw it.
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The amendment (No. 1) was, by leave,
withdrawn.

Clause 3 was added to the Bill.
Clauses 4 to 16 were added to the Bill.

Clause 1, the Enacting Formula, the
Preamble and the Title were added to the Bill.

SHRI S.R. BOMMAL: I move:
That the Bill be passed.

The question was put and the motion was
adopted.

STATUTORY RESOLUTION SEEKING
DISAPPROVAL OF THE
DEPOSITORIES RELATED LAWS
(AMENDMENT) ORDINANCE, 1997
(NO. S OF 1997) PROMULUGATED BY
THE PRESIDENT ON THE 15TH
JANUARY, 1997
AND
THE DEPOSITORIES RELATED LAWS
(AMENDMENT) BILL, 1997

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): We now take up
the Statutory Resolution disapproving of
the Depositories related Laws
(Amendment) Ordinance, 1997
promulgated by the President on the 15th
January, " 1997 and the Depositories Related
Laws (Amendment) Bill, 1997.

SHRI VEDPRAKASH P. GOYAL
(Maharashtra): Madam, I beg to move:

That this House disapproves of the
Depositories Related Laws
(Amendment) Ordinance, 1997 (No. 5
of 1997) promulgated by the President
on the 15th January, 1997.

Madam, depositories is a world-renowned
system of paperless transactions to bring
efficiency in stock market operations in
transferring stocks. This Bill was passed only
a few months back. 1 fail to understand,
firstly, why this Bill itself was so long
delayed, it being a universally accepted
system
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working all over the developed world. The
hon. Finance Minister having done that, which
was a very laudable act, how is it that within a
few months, we are faced with an Ordinance?
Why could not this little thing be foreseen? It
is said now: "Certain lacunae have been
brought out by the legal profession and the
Depositories Law needs an amendment. It
brings back certain provisions of Section 22A
of the Securities Contract (Regulation) Act,
which was removed for certain reasons."
What has happened within such a short time
to bring them back?

The latest amendment ' now includes"any
other law for the time being in force." This
looks to me to be a very wide clause. It can
encompass anything under the Sun. I would
like to make sure from the hon. Finance
Minister that there will be enough safeguards
to ensure that this wide-ranging clause will
not be misused. There were many examples
earlier of delaying the transfer of shares. I
believe that such delays of transfers will be
checked by bringing in this amendment.

I only want to add that examples which had
come earlier in the share market will be kept
in mind and enough safegauard will be
brought in so that while ills are removed,
more ills do not enter the system.

THE VICE-CHAIRMAN (MISS SAROIJ
KHAPARDE): Resolution moved.

THE MINISTER OF FINANCE AND
COMPANY AFFAIRS (SHRI p.
CHIDAMBARAM): I beg to move:

That the Bill further to amend the
Indian Stamp Act, 1998, the State Bank
of India Act, 1959, The Companies
Act, 1956, the State Bank of India
(Subsidiary Banks) Act, 1959, the *
Industrial Development Bank of India
Act, 1964, the Banking Companies
(Acquisition and  Transfer  of
Undertakings) Act, 1970, the



